Aé)A No.216/1999

" CORAM:

r
o

IN THF CENTRAL ADMINIqTRATIVE TRIBUNAL JAIPUR BENCH, -JAIPIR ~

Date of order: Jdn:August, 2001

[}

,H.R;Chdudhary s/o late Shri Kana'Ram Chaudhary r/o D~40, Chomu House,

<fSardar-Patel'Marg,-Jaipur working as JTO (Bani Park) O/o PGMTD, qaipur

2

..Bpplicaent

-Versus

1.0 o Unlon of India through 1t= Under Secretary to Government:

J

of Indla, Telecommun1cat10ns Department, Sanchar Bhawan,

New Delhl._
2. ;.l \ The Chairman, “feteécmv Commission, 'Sanchar Bhawan, .Nem~
Delhi. |
3. - .:IChief; Geheral'*wbnager' kalecom): Rajasthan Circle,
'jaipur.' / | | B
4. ‘General Managerﬂiﬁblecom)1DistriethJaipur"

.+ Respondents”

;J, o E SN

Mr. Mghehdra.Shah7§COUnsel for the applicant

Mr. Yijavaingh,‘prbxy_dounSellfor'Mr; Bhanwar Bagri, counsel for the

1

respondents = - : - - - - : ‘ .

)}

Honlble‘Mr.‘S.K;Agarwalr Judicial Member
o * Hon'ble Mr.A.P.Nagrath, Administrative Member

L © .~ 'ORDER

A Per Hon'ble- Mr. A.P. Nagrath, Admlnlstratlve Member '
' Appllcant, H.R, Chaudhary,‘ has flled- th1= application

agalnst the order dated 14/17 5. 99 (Ann. A6) by whlch his name has been

!

deleted from the. llet of promoted off1cer= promoted vide order dated

14 5. 1999 (Ann Al)

2. [ . The relief prayed for is 1nc1dental to the neln relief

|

o qought by ‘the appllcant in OA No. 13/99 We have f1nally dlepoqed cf

Vthjt OA by pass1ng a;separate order.



—~

. . 5 .
3. In view of the orders-psssed in OR No. 13/99, this OA
has become infructuous and is disposed of as such. No order as to

costs. - - ‘ _ ,
: (A.P.NAGRATH) ' o * (S.K.AGARWAL)
Adm. Member . . Judl .Member
|
™
/



